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lumenta or lb. 30,0001- whichever ie 
less. Ex.s.~ in receipt ot 
pen,ion are also entitled to relief vn 
jension '{ranted -by the Govemment 
from time to time. 

(4) The other benefits aV8.llable to 
ex-servicemen are: reservation in 
employment, priorities/preferences 
for employment) coneessi~n8 in age 
and educational qualifications for ap-
pointment to Group 'C' aRd '0' 
posts, exemption from 'PaJUn~t of 
examination/application fees for 
recruitment to Class III and Class II 
(Non-gazetted) pOsts advertis\!d hy 
Union Public 'Service Commission 
and Staff Selection Commission, as-
sistance for self-employment, medi-
cal and canteen facilities. 

(b) Yes, Sir. 

(c) and (d). With a view to provid-
ing relief to the pensioners for rising 
cost of livin~, the Third Pay Com-
mission had recommended that pen-
sioners be granted relief equal to 5 
per cent of pension subject to a mi-
nimum or Rs 5/- and a rr..aximuni of 
Rs. 25/- per month as and when there 
is a 16 point increase in the 12-month· 
Iv average of the price index. The 
Government accordingly granted 8 
instalments of relief to tne pensioners 
from time to time. The last instal-
ment was sanctioned with effect from 
1st December, 1978. The total relif ad-
missible at present is 40 per cent of pen-
sion subject to a minimum of Rs. 40/-
and a maximum of Rs. 2001- p.m. (In 
thf' caSe of thOSe who are in receipt of 
th revised rates of pension consequent 
upon the merger of a portion of dear-
ness allowance with pay flY retire-
ment benefits, the relief admissible &t 
:Ptt"esent, however, is 20 per cent Of pen-
sion subject to a minimum of Bs. 20/-
and a maximum. ot Rs. 100/- per 
1hOnth). 

One more instalment of relief on 
pension has become due with effect 
trom 1st Nove~ber .. 19'1' and orclers in 
thts re,ard would be I_e<! shortly. 

Peuioners 9Ibo retired prior to 14 
January, 1978 ate aIso entitled to an 
ad-hoc relief rangin, from. Rs. IS/-
to RI. 351- p.m., in addition to the 8 
instalm~nts of relief mentioned above. 

Naval Ordaaaee Faetor,. Ia K .... 

157. SH;RI E. BALANANDAN: Will 
tlie Minister Of FINANCE be pleased 
to state: 

la) whether the attention. o! Gt\v ... · 
ernment has been drawn to the re-
quest made by the Chief Minister of' 
Kerala for the establishment of a 
Naval Ordnance Factory in Kerala; 
and 

(b) if so, reaction of the Govern-
ment thereto? 

THE MINISTER OF s'rATE IN THE 
MINISTRY OF DEFENCE (SHRI C. P. 
N. SINGH): (a) and (b). In response 
to the request receIved in October, 1977 
from the Chief MInIster of Kerala, he 
was informed that there were no plans 
to set up any new Defence Produ('tion 
Units and that the clalms of Kerala 
state would recelve full ('onsldetatlon 
while considering any future proposals. 

Takin.c over of closed Industrial plants· 
factory of Panchla 

158. SHRI HANNAN MOLLAH~ 
SFIRI SAMAR ]'\1'UKHERJEE: 

Will the Minister of :NDUSTRY be 
pleased to state: 

Ca) whether Gcvernnlent have re-· 
ceived' any proposal for taking over of 
the closed industrial plants factory of 
Panchla, in the district of Hawrah, 
West Bengal; 

Cb) whether Government have taken 
any decision on the proposal; and 

C c) what is the latest l)os1 tion" 

THE MINISTER OF STATE IN THE 
MINI8TBY OF INDUSTRY (SSRI 
CH.A&Al('JIT CHANANA): (.) to (:0)-
aepreamtation8 ~ve been reoet ___ 




